0.2,No,582/1995

ORDER DATED 18-04-2002,

Applicant's brother was engaged as Extra Departmental
Branch post Master (in short EpBPM and while centinuing as
such, applicant's said brother faced a sudden demise in
hammess.Follewing to the said premature death of his brether,
the Applicant was engaged en previsional basis as EDBPM
of the post Office,where his orether was working as EDBPM,

It is reported in the bar that the Applicant is stiil
centinuing te discharge the duties of EDBPM en provisional
basis in the post effice where his brether was working,
prier to his premature death, applicant's prayer te be
regularised as EDBPM having been turned down fer the
reasons of OM No,14014/20/90-Estt. (D) ,dated 9th Decemoer,
1993, of Ministry of persennel,public Grievances and pensicns,
Department of Perscnnel and Training ef Govt.ef India,the
applicant,being the dependent brether of the deceased EDB PM,
has been denied compassionate appeintment and in the said
premises,the Applicant has appreached this Tribunal in the
present Original Application for redressal of his grievance,

Teday during the hearing of this case,Advoci: e fer
the Applicant draws my attention to the provisions centained
in DGP&T letter No,43-4/77-Pen,,dated 23,2.1979 dnd 18,5.1979
(p:int&l in swamy's compilaticn ef Service Rules for postal
ED staff at page 838) wherein it has been made clear that
efferts should be made te give alternative empleyment te ED
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Agents who are appointed provisiocnally and subsequently

discharged from service due te administrative reasens,if at

the time of discharge they had put in not less than three

|



years' service.It is submitted by the Advoci e for the

Applicant that the present Applicant has been centinuing
to discharge his duties as provisional EDBPM ef Luhuringia
Branch post Office for last eight years and in the said
premises.he prays for a directicn te the Respondents to
consider his case for regularisatien as EDBPM.

,}_#&‘:& heard the Advocate for the aApplicant and
Mr.Bose,leamned Senicr standing Celinsel for the Respendents,
and after giving anxiois cmside:atioﬁlto all aspects of the
matte:,.involved in this case, the Respondents are hereby
directed to regularise the services of the Applicant as
EDBPM by keeping in mind the fact that the Applicant has

werked as a provisional EDBPM for last eight years and
o It'-epg ave Jakon
until due censideration is givm,\aﬁ te regularise his services

as EDBPM, he sheuld net be terminated/discharged from the
provisional empleyment as EDBPM., Hovever,it is made clear
that before regularising the secrvices of the Applicant,

he shoull be @sked to fulfil the required conditicns,

with the above ebservations and directions this
OA is allewed.No costs,

Mc.Routray, undertakes te file the required pestages
by 22-4-2002 for service of a coepy of this order on the

Respondents by Regd,pest with AD,
. \@’(O’Qlwm
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MEMB ER (JUDICIAL)




